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UNTOUCHABILITY (0 F FEN C E S) 
AMENDMENT AND MISCELLANE-

OUS PROVISION BILL 

BIlCOMMENDAt'lON '1'ORA.JYA SABRA TO 
NOMINATJ: . MDOJIR TO JOlN'r CoM-

~ S. II. SWDAYYA (Chama-
rajl\IlBlar): I bei to move the 
follow1ua: 

"Tbat this HOWIe do recommend 
to litajya Sabba that Rajya Sabha 
do appolDt a member of Raj,a 
Sabba to ~  Joint Cc»mmittee on 
the Bill to amend the Unu,uchabiltty 
(Offences) Act, 1955, and further 
to amend the Representation at the 
People Act, 1951, in the vacancy 
caused byUle resignation of Sbrl 
Bhola Paswan Sbutri from the 
membershfp of the said Joint Com-
mittee and do communicate to this 
House the name of the member so 
appointed by Rajya Sabha to the 
Joint Committee". 

MR. SPEAKER: The question Is: 

"That this House do recommend 
to Rajya Sabha that Rajya Babha 
do appoint· a member of Rajya 
Sabba. to the Joint ~  on 
the Bill to amend the Untouchability 
(Offences) Act, 1955, and further 
to amend the Representation of the 
People Act, 1951, in the vacancY 
caWied by the resignation of Shri 
Bhola Paswan Shaltri from the 
membership of the said Joint Com-
mittee and. do commUDicate to thil 
House the name of the member so 
sppolnted by Rajya Sabha to the 
Joint Commitfee"; 

The motion was adopted-

13.27 hn. 

.~ (TAKING OVER OF 
MANAGEMENT) BILL'" 

THE MINISTER OF STEEL AND 
MINES (SHlU S. MOHAN KUMARA-
MANGAUUI): I move for leave to 

introduce a BUl to PrQvide for the 
taking over, in the public intere8t, of 
tbe manapmM;lt of coal lnine8,. pIIld-
ing nationaliBation of 8uch .miDeB 
with a view to. ~ '  rational aD4 
coordinated development of coal. pro-
duction aDd for promotiq optinlum 
utilisation. of the .coal r ~ COIII-
istent with the r ~ r ~ a 

of the country, and for matters con-
neded therewith Qr ~ a  . .tbue-
to. 

MR. SPBAKER: Motion moved: 

''That leave be grallted to .lntro-
duce a Bill to provide ~ r the ~ 
over, in the public interest, of the 
management of coal mines, :pending 
nationalisation of such mines, :with 
a view to eJllIuring ratUlnal and' co-
ordinated development of coal pro-
duction and for promotina ~  

utiliBation of the coal resqUMIII 
consistent with the Il'OWlD, nqqire-
mentsofthe country,· and,lor ~ 
ters connected tiMllrewiih. or inci-
dental thereto." 

SHRI SOMNATH CHATTERJEE 
{Burdwan): I  . want to make it clear 
at the outset that I am DDt . ~ 

on the princi,ple. As a matter .et 
fact, . we . are . welcamilli tbiI.l;IIeBBWI. 
We want ihat there should not only 
have. been takeover but there should 
have been a ~  ~  

without paymeDt of compelljllltion. 
But since. we 8ft .loiog 'topass a 
.Jegis)atiQn, I, "",AId ,to draw tbe .. atten-
tion of .the bon., ~r to certain 
lnftrmities whjda might be . ~  
to. . 

The Ordinance wu promul,ated on 
31st January, 1973. Since then a spate 
of limitations has come up !:lecause of 
the language that bu . been . qsed In 
the Ordinance, most of w):1ich bu been 
reincorporated In the jim. Wben.'Par-
lIament will be deliberating over this 
legislation, we should see that we, do 
not give r ~  for UtiJations 
coming up to see that it Is ~. 

We want the fulfllment of the' Qbjec-
tives of this leeislation. . 
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